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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI

BULLETIN PART-II

(General information relating to legislative and other matters)
Friday, 03 June, 2022/13, Jyeshtha, 1944 (Shaka)

No. 78
DETENTION AND RELEASE OF MEMBER

Hon’ble Members are hereby informed that following message has been
received from Deputy Commissioner of Police, South-East District, Delhi:

“Shri Sahiram, Member of Legislative Assembly was detained as he along with
his supporters was creating obstruction in encroachment removal programme being
conducted by SDMC by the order of Hon’ble High Court of Delhi in WP(C) 3168/2022
titled as Court on its own Motion Vs Govt. of NCT of Delhi & Ors and due to his
protest there was apprehension of deterioration of law and order situation in the
area. The MLA and his 08 supporters were accordingly detained u/s 65 DP Act, at
PS Okhla vide DD No. 60A, dated 18.05.2022 and later, he was taken to PS Kalkaji
to avoid any further disturbance in encroachment removal programme.

He was taken into police custody at 11 AM and released at 02 PM on
18.05.2022 from PS Kalkaji, New Delhi.

Raj Kumar
Secretary



